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FT o e fas %) (iii) NEep FOR CONSTITUTIONAL AMEND-

MENT BILL FOR INCLUSION OF 13
TRIBES UNDER THE TRIBAL LISTS OF
UTTAR PRADESH.
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(ii)»RE PROTECTION OF HINDU RELIGIOUS
PLACES IN  PAKISTAN AND PERMISSION
FOR VISITORS TO GO THERE,
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L IEGH (Robertsganj): The tribals of Uttar

mm TTTE AT Prodesh have not been recognised by

¥ \ "ﬁt e the Centre in spite of repeated requests

AR ‘Wﬁ“ § % AT T aw by the State Government. Actually,

9T WX ST W HIK gﬁm - a Bill was introduced in 1967 and

: W - \W again in 1976 for inclusion of the tri-
FR % iﬂ'( g bals living in Uttar Pradesh but, some-

W AT F 3 l Sﬁ'ﬂ‘l‘ F FOT how or other, they cannot be included,
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g The resuly is that tribalg of Uttar
g Pradesh are lagging behind to other
T

WA EwS § AR I ﬂﬁ tribals in other States. Even this year,
L0 gﬁl’ﬂT gx ﬁﬁ R %I ﬁﬂ the State Government have again re-
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tribes and have requesieg the Centre

a ;l I AR 2 ifdsr #1 A for earlyegrecognition of the tribals,
' % I3 Due to non-recognition of these tri-

aifeeaw & foem @ewie # g bals, the social, ecenomic and educa-

tional development js not being under-

aﬂgrt m commendeq for the inclusion of 13
FdT

STev '-'Rﬁ'[g wEE & #feT #iR taken for these communities. I, there-
TR WA HT SFHEITH g1 " fore, draw the attention of the Home
. EELEN ' T Minicter to bring a  comprehensive
T W s, asam s Constitution. Amendment Bill for re-
™ @ ¥ WEERT FA FT T cognition of the tribals. It will not be
L EICES gl 9% 9l 9T JE g out of place to mention that on 1967,

five tribes living in hilly areas of

Uttar Pradesh were recognised by
g W1 g g aga ¥ AT @R special notiffcationg but that could not
1 i ly way of Tre-
STAT a-ra?f | Wgr@ ¥ be done twice. The only y '
m@ g cognising them is to bring the Consti-
el Eﬁ' T A q@ tution at Amendment Bill by the

Wt @ @Y, e 5T T Am A centre,
AR ifes wredT & qarfaw arfadi (iv) PROBLEMS FACED BY BEEDI WORK-

ERs OF OHAZIPUR DISTRICT OF UTTAR
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